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- Affidavit w be Funished by the candidate alongwith Nomination Paper

e i L—“.
e Before the Retvining Officer
For clection to., SBbar ... ~i{name of the House,
From.......)08:. Siwar, %ﬁrﬁbb(:umtituencm Naume af fae Caistitiar

i . Vges vee Batad  oidguetsaikeor, Late JAmbika, Prasad

u b Aot b years, reside of Mo-Pathbur Bdmne . (mention Tull postal address), & caintidui ul e abrree
--.\I"lJ Election, do hereby solemnly affirm and state on oath as unders ’

1
"}.‘n‘ 1 itrike out whichever is nol spplicable)

41'*} (1) 1w a candidate set up h;.-—---E-'i-:r-'-P!-- = meemeee oo pioume of the political party )¢ am contesting du an

f
g.ruf"ﬂ Independent candidatc,
9]1 .,1,”1 Details of PAN and status of filing of Incomé tax return :
,:_-."" SLNo. [Names "1 Permanent The financial year for | Tetal income
* Account Mumber | which the last | shown In Income
(PAN)Y Income-tax return has | Tax Retwrn { in
H@Hﬂ s o beenfiled | Rupees) |
s Self AGCPPRILED 2016-114
& Spouse- R |
‘-‘4 R Dependent |
p{ l[ 4. Dependent 2
L 5. Dependent 3

-.71 i ~ (3) The following case(s) is/ are pending against me in which cognizance has been taken by the conrt:-

1 B “I
N4 \ SI_| Offence ) Description
M,

EY] The detuils of cases where the court has taken § ;
cognizance, Sections of the Act and deseription Hm.\, the case. !’E‘“r"”ﬁf Lﬁf"’”—' *07-M l
of the offence for which cognizance taken Siwan.

i (b} | Name of the court, Case No. and Date of order
taking cognizance ;

{c) | Deetails of Appeal (s} / Application(s} for revision R EE =y
(ifany) filed against the abave arden(s) - __J_ |

CrT M, gidan , (R Mo 2120/05, 3.9, 3007

— el e ——————

4. Cases in which | have been convicted by o court of law{other those veferred 1o in Form 16-].

,ﬁﬂ The details of cases, Sections of the | .
| Act and description of the offence for
i which convicled ;
|

) T Wiame of the Coumi), Case No, and
Date(s) of ordeds) .

—_———— e — o — ey s e 1 ———T -
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20 Punistane Fh | i I
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tAp That 1 give heyeen bedow the details of « e wssets (movable and @ movarble o) of mysel,

mw spouse and all dependents:

A etails of movble assets ;
{ Miva .,

I. Assets in joint name indicating the extent of joint ownership will also have to be given

2 Tn case of d
Name of B

i Investment, the detals including Serial Mumber, Amount, Dare of Deposit, the Seheme,
Instituten and Branch e 10 he given

i Walue of Bonds/Share/Diebentures us per the carvent market value in Stock Exchange in reipect 01 Histed

companies and as per books in case of non- listed companies should be piven

4. Dependent’, here means u person, substantially dependent on the income of the candidate,
3. Details: including amount is 1o be given separately in respect of each investment)

T Dese ription © «

& -
-

Self

Spouse

Dependent-1

Dependent-1 1 Dependent-3

fﬁuh inhand

[0:000z00

Details of Deposits in Bank

| teeounts (FDRs, Term Deposits
and all other iypes of Deposits
including saving accounts),
Deposits with Financial
Institutions, Mon Banking
Finencial Companies and
Cooperative socleties and the
amount in each such deposil

FDR-3poosn-m
farene Banie
Siwoar

S Y5 332"

SB, Petna

Details of investment in Bonds,
Debentures/shares and uniis in
companies™utual Funds and
others and the amount,

Ja

[iv)

|

T

Fvins

[etails of investment in NS5,
Pestal Savings, Insurance Policies
and investment in any Financial

I Instrument in Post office or

| Insurance Company and the
wrnount

Lselﬂae =¥ ]
e P#Litd

Personal loans/advance given o
any person or entity including

| firm, Company, Trust etc. and

| other receivables from debtors
artd the amount,

3 prooo: oo
fvom farena
Bon b gnoape

Muator Vehickes/Ajrerefis/
| Yachts/Ships (details of Make,
| Registration Mo, ete, Year of

[

X

| Purchase and amount )
i Jewelry, bullion and vaioalile
| thing {give details of weight and

| vBlue) +

b b 50 e
fAaid

| d2goe0s 2




& Iretails

| /iy other assets such 3 vabuz of |
1 £ Zhims/interest

; {.:;u Total value

. -_-_h:l-t assels.

'

-

|

[I50363:=

———

Mewg: ). Properties in joint ownership indicating the ¢ xtent of joint ownership vill also have 1 be indical :d
2 . Each land or building or apartment should be mentioned separaiely in this format.)

e

5
No

“Deseri ption

- o

Self

Bpouse

| Dependent-1

Dependent-1 | Dependent-4 |

{iy

Agricultural Land
Location(s)

| Survey number(s)

b .
Bavshali [akhi
Khoued of

Area (Total measurement in
Acres)

464053

"Whether inherited property
{ Yes or NO)

W e

Date of purchase in case of self
acguired property

X

Cuost of Land (in case of
purchase)at the time of
purchase

X

" Any Investment on the land by
way of development,
| construction ete.

X

| Approximate Current markel
vajue

4 poooe = v

{if)

Location(s)
| Survey number(s)

Area (Total measuf@ment in
sq. fi.)

Whether inherited property
(Yes or NO)

Date of purchase in case of self
acquired property

Cost of Land (in case of
purchase) at the time of
3£

Any Investment on the land by
way of development,
construction etc,

'_ﬁppmximue Current market
value .

(i)

Commercial Buildings
{including apartments)

| -location(s)

| -Survey number{s)

e

Buult up Area (Total
measurement in sq. fl.)




(nr

(v

| % teiher inherited property
! (2 or NOY)

| Lew of purchise in case of seif
tired raperty
] Ufpﬂlﬂtn}' [I11 I.H'SE ol
pb rehase) at the time of
P ehase

| l|._.

NTUTT A

I
|

Ay Investment on Lhe
| priperty by way of
} development, construction elc.

Approximate Current market
| val:ue

| Residential Byildings (including

apartments, )

Fabhpuy 5oy

l
|

-Location(s) RE-IS3 kh-1 8
- Survey number(s) —
Avea (Total measurement in L
561 i) .
Built up Area (Total 'Y
measurement in sq, fi.) —_——
Whether inherited property Nb
| Yes or NODY)
Dute of purchase in case of self Y06 6
_ncmuin:_d property -
ost of property (in case o
purchase) at the time of Beliire v
_purchase
Any [nvestment on the land by 3
way of development, M'Ewu*af
construction ete.
ﬁWimﬂlﬁ Current market 1-5'9 poon s v
| value

{)lben{;uch &3 interest in
property)

X

i ™)

Total of Current Market
Walue af (i) to {v} above

(6) Igive herein below the details of linbilities/ dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for cach item)

'S, [_Dmriptmn Self Spouse(s) | Dependeat-1 | Dependent-2 | Dependent-3 |
| HU
! T [ oqan or ﬂ&u o Banlu’Finnur.ial
sti i [ Banie
| ‘Name of Bank or Fl &m':'nh

| Amount outstanding
N:lum.- of loan

10 00m0e s

l.oan or dues to any
individuals! Entity other than
mentioned In (i) above.
Mame(s)

Amount ﬂulstand:ng
Mature of lohn

Howarof




Aay oiher liability

(=rand total of liabilities

RRApe0 = 2

(i) | Ceovesnment Dues:

[lues to departments dealing
with government

Lo accojamodation

& s H Y,

"Dhues to departments dealing
with supply of water

Dues to departments dealing
weith supply of electricity

|
1
J

Dues to departments dealing
with supply of
celephones/mobiles

Diues to departments dealing
with government transporn
(including aircrafls and

belicopters)

[neome Tax Dues

Wealth Tax Dues

Service Tax, Dues

Municipal /Property Tax Dues

Sales Tax Dues

Any ather dues

Grand total of all Govt. dues

(T} Details of profession or occupation:
A Self,... .50l Gevncst
b

(8) My educational qualification is as under:

(Give details of highest School / University education with full form of the certificate/ diploma/ degres course)
{Name of the School /College/ University and the year in which the course was completed.)

BselPhy) from Bika unaerciby 198, BSEB Patna
{9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Mame of the candidate

Sh./ ST R, Vijat pee Proct e of

2. | Full postal address

Fethlbuy , Prp-glutarn b -Slwan B2 &

3. | Mumber and Name of the constituency and

:tﬂ‘.a‘. swoa ey Bilkary

state [ —
3.| Name of the Political party which set up the BIP

candidate (otherwise write ‘Independent’) ' ey
4_| (a) Number of cascs in which conviction order S

passed {other than those referred to in Form 26)




1
s Tpaniar

| (&} Candidate

|_ -i (o) Teaal HlilnEl;:! 1l ]-'..'I'ndinL .La;-;.-ﬂ_-, wher:-ﬂ;:
couin {53 have taken copnizane

0 e T

~ Ipcume Tax Return liled |

._ _| (B} Sponse:
| fe) Dependems

e ——

Erig-ti

B

— 1

| Foo taseh, £:TM, sitan

. T'_'I.-‘IPII Rowrinniat ™ vk

I & _ Details of Asscis and Linbilities in rupees
Deseription | Self | Spouse | Dependent-1| Dependent-11
Aol | Moveable E TR R l
Asset (Total valuey | £ it HoaeT, 2 =y

Immovahle i SER L R 1
Asser ] e
Purchase Price and -
Development Cosl of
immovable Property
(Total Valuc)
Approximate Cument
Market Price of N v
Asse: (Total Value) J = oo
Liabilities
(i) Government |

dues (Total) et X
(i1} Loans from Bank, |panrs Bant sy p
Financial Institutions and )
others (Total) il
8. | Highest educationnl qualification:

B8t PRt)

{Give details of School / University education with fll form of the certificate/ diplomal degree
course) (Mame of the School iCollege/ University and the year in which the course was completed. )

i
Dependunt i.l!__]
|

=

(i) |

(i)

<al

VERIFICATION

I, the deponent, above named, do bereby verify and declare that the contents of this affidavit are true and correct Lo the
test of my knowledge and belicf, no pant of it is false and nothing material has been concealed there from. | further
dechure that : ,

{a) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;

i L iy spouse, or my-dependents do not have any asset or liability, other than those mentioned in items 5 and &
ahowe,
L

Verifiodat. e s oo Fomrr. ko 1A L { ATt 1 T I

q,ﬂﬁ dew 8‘{«

DEFONENT

SRR 11138 |1 O




Note: 1 Affidavit snould be filed Iatest by 3.00 '™ on the last date of filing nominations.
Z Affidavil sunuld be sworn before an wath Commissioner or Magistrate of the First Class o before 4 Nolar
Publiz,
3. All column should be filled up and 1o coliumn 1o be lefl blank. 1f there is no information to Turnisl i respiat ol
any i<, either “Nil" or “Mot paplicable”, as the case may be, should be mentioned
4 The affidavit should be either 1vped or written legiblv and neath
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